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O R D E R 

(Virtual Mode) 

15.07.2022: There is a request on behalf of Counsel for Appellant for 

an adjournment on the ground that the arguing counsel is unwell. It is also 

pointed out that vide order dated 27th April, 2022 passed by the Hon’ble 

Supreme Court in Civil Appeal No. 7534 of 2021, it has been ordered that 

“The matter be listed before the National Company Law Appellate Tribunal, 

Principal Bench, New Delhi for first status report on 22nd August, 2022” 

 Mr. Bhim Sain Goyal, IRP in person has prayed for time to file the 

status report as directed. List again on 25th August, 2022. 
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